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985. Shri Hem Raj; Will the Minis
ter ol Scleatiflc Research and Cultaral 
Affairs be pleased to state;

(a) the number of museums main
tained by the Central Government at 
present; and

(b) the arrangement made for more 
collections and their upkeep in the 
museums?

Tbc Mlaister of Scientific Research 
and Caltnral Affairs (Shri Humayim 
Kablr); (a) Apart from Vijnan 
Mandirs which have small collections 
attached to them, seventeen Museums 
are maintained by this Ministry.

(b) Purchases by Art Purchase 
Committee, and from the excavations 
made by the Archaeological Survey o l 
Jndia. Technical Staff is available m 
all these museums to look after the 
upkeep of the art objects on modem 
and scientiflc lines.

12.07 hrs.
CALLING ATTENTION TO MATTER 
OF URGEINT PUBLIC IMPORTANCE 

A i j . i K t T i  A s s s a u l t  o n  a  S t o b i s  

C o r r e s p o n d e n t  

Sbri S. M. Banerjee (Kanpur): 
Under Rule 187, I beg to call the 
attention o( the Minister of Education 
to the following matter of urgent pub
lic importance and I request that he 
may -make a statement thereon:— 

“The reported assault on the 
Indian Express Sports correspon
dent by ^ r i  Milkha Singh and 
others on the eve ol tlieir depar
ture for Djakarta.”
The Minister of Educa-tion (Dr. K_ 

L. Shriniali): I beg to make the 
following statement with regard to the 
incident referred to In the “ Call Atten

tion Notice" tabled by Prof. Ilireli 
Mukerjee, Shri Prabat Kar and Shii 
S. M. Banerjae.

Shri Vention Ram, Sports Corres
pondent of the “ Indian Express", has 
alleged that on the evening of Monday 
the 8th August, 1962, he was assaulted 
by Shri MiUcha Singh and his collea
gues at the National Stadium, New 
Delhi.

On the issue whether Shri Ram was 
physically assaulted by the athletes or 
not, no finding can obviously be given 
at tiiis stage as eye witness accounts 
vary. The Government of India have 
therefore called upoin the Indian 
Olympic Association to arrange for 
any impartial enquiry into this inci
dent and to take such disciplinary 
action as may become necessary in 
the light of such enquiry to ensure 
that the conduct of our players, how
soever eminent, conforms to the 
highest traditions of sportsmanship,

Shri S. M, Banerjee: May I know 
whether it is true that after this 
incident, both the persons—the Corres
pondent and Sihri Milkha Singh—shoot 
hands?

Dr, K. L, Shrlmall: I think w e 
should welcome that this hand-shak
ing has taken place; it is a good thing.

Mr. Speaker: Why should the hon. 
Member complain about it?
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NOTmCAIION UNDER Sea Cu sio m s  A ct, 
Central Excises and Salt A ct and 

P tTBLICEST A ct 
The Deputy Minister in the Ministry 

of Finance (Shrimati Tarkesh\rari 
Sinha): On behalf of Shri B. R. Bhagat 
1 beg to lay on the Table—

(i) a copy of the following Notifica
tions under sub-section (4) o f section 
43B o f the Sea Customs Act, 1878 and 
section 38 of the Central Excises and 
Salt Act, 1944, making certain further 
amendments to the C'istomf and Cen-




